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Affidavit to be Furnished by the canidate alongwith Nemination Paper

Before the Retvining Officer
For election to, Diks vid o ’.‘."ﬁﬁmu of the Houses

FEmgrrramn
From.... vI-l.-':ﬁit-'-t-."- {F"";".'",l v Cunstituen ey Nawme of tae Constineei, ) 10 £

f :rﬁhu J""" < onfdaughl sofwife Lml'...'d“‘"‘ e 1 fo P

Apeld. ,‘.3-. v YEATS, TESICi rJl'.-R!-E.“.';;P.'?:r. SowEn Amention full postal address), o candidisle af v aliive
tlection, do hereby solemnly affirm and state on oath as under:-
{ strike out whichever is not npplicable)

{1) Tam a candidate set up h«-ETP -~ —{name of the political party ) / am conjusting a, d

Independent candidaic,
t2) Details of PAN and status of filing of lncomé tax return
Si.No. [ Names o [ Permanent The financial year for [ Total income “'—|
Account Number | which the last shown In Income
(PAMN) |ncome-tax return has | Tax Reiumn ( in
= X e been filed Rupees) il
k, 360 Dehe Jaui AZLFD 1397 Py
I_!. Spouse-
i Dependent |
4 Dependent 2
5 Dependent 3.

(3) The following ease(s) is/ are pending against me in which cognizance has been taken by the couri:-

'S | Offence Description
Ma. e
i{a) | The details of cases where the court has taken
cognizance, Sections of the Act and description M- H

of the offence for which cognizance taken :

{B) | Wame of the coun, Case No. and Date of ordar

IR
taking cognizance -
(c) | Details of Appeal ()7 Application(s) for revision P I =
(if any) filed against the above order(s) - N

4. Cases in which | have been convicted by a court of law(other those referred 1w in Form 26):

i{a) | The details of cases, Sections of the ' I = CETTIETL B
' Act and description of the offence for N
which convicted : .

I
: |
. .!
| Th) | Name of the Counis). Case No and ™ |~ i |
L .
! |

J_Dau.-fs; of order(s) .

— T NETN FLR | I




.
} o Punishme L impasc.
| i

3¢ Thut | give heieen below the detmils of v e assets (movable and i movabie eic.) of myseh,

mw kpouse and all dependents:

A. Details of movable assets ;

Mnte:

|. Assets in joint nafne indicating the extent of joint ownership will also have to be given

2 In case of de
Mame of B

ipTivvestment, (he detals including Serial NMumber. Amount, Date of Deposit, the Scheme,
Institulion nnd Branch ane 1w be given

3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect <1 listed

comparties and as per books in case of non- listed companies should be given,

4. Dependent’, here means a person, substantially dependent on the income of the candidate.
5. Details: including amount is to be given separately in respect of each investment)

Description © -«

s . Sell Spouse Dependent-1 | Dependent-2 | Dependent-3 |
1 M, = o
rl'l Cash in hand ™ 3,ovo- MR e B - | - i
| U) | Details of Deposits in Bank. s &L, vidhas
| accounts  (FDRs, Term Deposits  |wandal dreemch. M- (NSRS N'ﬁt |
and all other of Deposits FoolTEFII}
including saving accounis), (it it
Deposits with Financial d
Institutions, Non Banking i i \ f
Financial Companies and ’.2 o L3C]- |
! Cooperative societies and the AP g i ]
| amount in each such deposit |
(i1} | Details of investment in Bonds, r \
Debennures/shares and units in
companies/Mutual Funds and ‘
i athers and the amount.
{iv) | Details of investment in NS5, ]
Postal Savings, Insurance Policies
and investment in any Financial |
Instrument in Poat office or | |
Insurance Company and the ! ’
- amount | +
{v1 | Perdonal loansfadvance given in
any person or entity  including
- | firm, Company, Trust etc. and |
| | other receivables from debiory A l !
| ___pandthe amount, 29 \ I . (S
[ {vi}) | Motor Vehickes/ Aircrafis/
.| Yachts/Ships (details of Make, Tﬁ:—r I T2 ned M-A
Registration No. etc, Year of qeil, Fyte < BB e e I
|r_ h,j[’gmhm'andmamﬂ} 5‘-“""”"":“ : T _1 = |
{viry] Jewelry, bullion and valusble Lo
| thing (give details of weight and j%j,::l.. M- Wt ol
Linlue) TH S g il s T el AR St Pt =




o — e A T———— B T ko B e e
‘f\-ﬁriﬂy other assets such .3 valud of AL
R MY s B e ol I
| (i, | Caross Total value I l
' R _ 1
g1 S5CLs:

{Nete: 1. Propenties in joint ownership indicating the ¢xtent of joim ownership vill also have 1o be indicat «
2 . Each land or building or agartment shoyld br mentioned separatelv in this foormal. )

% Deseription Self Spouse DL Dependent-1 | Dependent-2 |r Ilépén?lﬁi:! |
Nao

C—— ——

Fi o
(i) %tgl}hnd crauctoity  NoA N ¥ MR MeA
Survey number(s) 2,35,

Area (Total messurement in |27 eh Srag | T )

acres) o o ; J

Whether inherited property :,*""Tg;":‘?& \
{THNND} A ,’;.3-'.“;_ \

| Date of purchase in case of seif N '|
acquired property

Cost of Land (in case of
purchase)at the time of
urchase !

way of development,
construction ele,
Approximate Current market
vilue

Any Investment on the land by /

(i}

Location{s)
Survey number(s) ]
Area (Total measufement in [

3q. ft.)

Whether inherited property
{ Yes or NO)

" | Date of purchase in case of =eIf
acquired property

Cost of Land (in case of
purchase) at the time of
purchase

Any Investment on the land by

way of developrment,
construction etc.

Approximate Current market
value .

(i)

L]
(including apartments)

-Survey number{s)
Built up Area (Total ] ' i
measurementinsg L)

-Lacation{s) : |l




' ¥ wiher inheried property

L}-ﬂ

L e of purchase in case of serr i fe i\ | |
a0 - L 8 B (N s 5 W
C sl of properly (in case of -
| pr rehase) at the lime of AN pis A ’ {
: S, S | -
| Ay Invesiment on the
| pruperty by way of ne A nA ! \ \ ’
I I development, construction etc. g =] |
I i Approximate Current market A \ ‘ !
f | value =y - 8| ¥ =
“liv) o tI.I ; il fim:ludiﬂg_ o e \ o
apariments, HE
| -Location(s) S
| - Survey number(s)
: Ared (Total measurement in el
I' s i) e
Built up Area {Total a A |
measurement in sq. fi.) .
Whether inherited property - A :
| {Yes or NCH
Date of purchase in case of self MR [ _‘
uited property
f Cast of property (in case of d
| purchase) at the time of W
 purchase
| Any Investment on the land by A [ |
way of development, A }
| construction ele,
i Approximate Current market M-A
i | Witlue l
iv) | Others (such as injerest in e \
property)
| (vi) | Total of Current Market £90, ova] - | i
L Value of (i) to {v) above d

(6) 1give herein below the details of liabilities!
(Note: Please give separate details of name

dues to public financial institutions and government :-
of Bank , institution, entity or individual and amount for each item)

ﬂmripﬁgn

Self

Spouse(s)

Dependent-1

Dependent-2

Dependent-3 |

Loan or dues to Bank/Financial

‘Name of Bank or

Fl

Amount oulstanding

Mature of loan

NIl

NN

pH

ne W

| (RN

Loun or dues to

any -

individiuals! Entity other than

mentioned in (i)
Mame(s) - -

ubove,

Amount dulstanding

Mature of loan

ANA

e 1

e

M-

MH -




(i) |

Eie I Ay oiher liability
—

Crand total of liabilities

Govel ument Dues; i
Lues to departments dealing
vith government
e modation

Dues to departments dealing
writh supply of water

[N

e

"~ Dues to departments dealing
with supply of electricity

(SR

Dues to departments dealing
writh supply of
ttlephones/mobiles

MR

Dues to departments dealing
with govemment transpon
(including aircrafls and
belicopters)

}"j'h 4::1—-*;:
e R
I:.:.: hi’a‘i.q,ﬁ-h .
A doem,om ]

-‘VL:,TI-;““";'
Baip -

Income Tax Dues

M-A

Wealth Tax Dues

Service Tax Dues

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues

Grand total of all Govt. dues

I‘!rq'zfm;;'-

(7) Details of profession or occupation:

a Self...[: kLA,
b. Spouse ... X......

(8) My educational qualification is as under:

lhwmd . e -

{Giv; details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Mame of the School /College/ University and the year in which the course was completed.)

(7). ABSTRACT OF THE DETAILS GIVEN IN (1) TO {8) ABOVE:

I. | Mame of the candidate

Sh/SmiKum, ﬂij\n ‘Ill'v 0
"

2. | Full postal address

Hi= RW'&‘J_‘II—_, Po- L i | Tlil Ty et

stale

3. | Number and Name of the constituency and

1ef, Theade ( chua)

3.| Mame of the Palitical party which set up the
candidate (otherwise write *[ndependent’)

B-T- P

4. | (a) Number of cases in which conviction order
passed (other than those referred 1o in Form 26)

M- A




!_ 1 (v Tuial number ot Pending cases where the | -1,,:- A - :
i eaior {8) have labus cognizase F |
f

|3 PaN af R AR O e sl
|_ ] o s SRR =t _ | Incom Taa Return “l.‘"":‘.. ’ :
L_ | (a) Candidate |
55 (b} smu“: = | _—— — S =
o 1(c) Dependents S (ST SR
L6, : . Details of Asscts and Liabilities in rupees - |
Description Seif | Spouse | Dependent-1] Dependent-il | Dependent i1l |
A. Moveable SHE ¥ G o

Asset (Total value) )

.| - | Immovable . A 4 =

Assel . 3
[i) | Purchase Price and = SIS = ——

Development Cost of ML
Immovable Propery
(Total Value)
[il) | Approximate Current :
Market Price of e
Assel (Total Value)
7| | Liabilities
e e R
(ii) Loans from Bank,
Financial Institutions and
others (Total)
8. | Highest educational qualification: -

(Give details of School / University education with full form of the certificate/ diploma/ degree
course} (Name of the School /Collegef University and the year in which the course was completed.) |
|

VERIFICATION

I, the deponent, above named, do hereby verify and declase that the contents of this affidavit are true and correet 1o the

dl:-..-rql n!’n;: knowledge and belicf, no pant of it is false and nothing material has been concealed there from, | further
cclare that : .

{a) there is no case of conviction or pending case agains! me other than those mentioned in items 3 and 4 abowve;

ihi L niy spouse, or my-dependents do not have arty asset or liability, other than those mentioned in items 5 and 6
ubove,

(;;?""l

Verifiodat, TGRS e 2o seeererener iy O B e 0w

w@rﬁ#

DEMONENT




Nate: 1. Affidavit should be filed Intest by 300 V8 on the last date ufi':l-ling naminations,
Z AMidavit suould be sworn before an Uath Commissioner or Magistrate of the First Class or hefore s Notar
Publiz.
A All columns should be filled up and 1o column to be leR blank. If there is no information o furisl in respect of
any item, either “Nil” or “Not applicable™, as the case may be, should be mentioned
4. The affidavit should be either tvped or writren legibly and neatls



SMT, ASHA DEVIE, M. LA
C.N= 106, JIRADEL SIWAN.

Dinted 25112000 10 month of Movember2001-—  gross salary - 2,33, 59906

Meorear Advance-— - 00, O =0

Other allowonee including sulury-— = 4.31.523=00

Muotorcar adv. deduction from salary-— = 12,000=00pm prerm APt A 2400
Hourse rent-—- - nor dues

Mo dme alds Bais - L 420w = e0
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